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1. On the way to shrines at least
two or three inns, may be construe-
ted which would cater for providing
drinking water, tea, etc. as well as
some food items.

9. Well-maintained tourists lodge
may be constructed near the lemple
which would also provide mnecessary
food items and blankets, etc., o devo-
tees.

3. The temple should be maintain-
ed properly undertaking necessary re-
pairs, etc.

4, Necessary police arrangements
may be made to avoid any law and
order problem on the way and around
the shrines. vt

(iii) NON-AVAILABILITY OF KEROSENE
01, IN (GORAKHPUR AND OTHER DIS-
TRICTs IN EAST UTTAR PRADESH

PHALGUNA 5, 1903 (SAKA)

Rule 377 354

(iv) TRANSLATION IN VARIOUS LAN-
GUAGES OF THE GREAT WORKS OF
THE POET SHRI SUBRAMANIAM .
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(v) CONSTRUCTION OF PROPOSED AERO
DROME OF CALICUT.

SHRI E. K. IMBICHIBAVA: (Ca-
licut): The citizens of the city of Ca-
licut Kerala, were on a ‘oken Satya-
graha on 23rd February, 1982. They
were ag'tating against tlie undue de-
lay for starting the construction work
of a long—cherished dream of the peo-
ple of Malabar region of Xerala.
They started knocking all the doors
to fulfi] their dream since 1952. The
constant efforts of last 30 years were
fruitless and they now believe and
started thinking of starting a long agi-
tation for getting their demand ful-
filled. I take this cpportunity to
draw the attention of Government
about this serious situalion.

FEBRUARY 24, 1982

Rule 377 356

The Iidea for an airport at the his-
tori_c city and trade and industral
capital of Keralg was approved ag

early a5 1952, During the last 30
years, innumerable representations
were submitted to varioug authorities.
Nobody has raised any doubt ahout
the feasibil'ty of the aerodrome at
Calicut. The traffic potentialities of
the aerodrome have increased con-
siderably. Since the final survey
was made 90 per cent of the passen-
gers from abroad including the Gulf
countries to Kerala via Bombay and
Trivandrum are to th.s region. An
air connection js a great necessary

for the all-round development of this
region.

Land acquisition has heen comple-~
ted and it was handed over to the Ae-
rodrome Officer, Mangalore, as early
as 1971, Excellent approach roads
were consiructed by the Silate Gov-
ernment. The issue was raised in
both Houses of Parliament several
times and assurances were given that
the work would commence immediate-
ly. Members of Parliament from
Kerala submitted 3 memorandum on
7th July, 1980, to the Civil Aviation
Minister and on that occasion also
the Minister assured us that the work
would commence Soon The action
Committee formed by the cit'zeng of
Calicut submitted another represen-
tation to the Prime Minister on
10-11-1980 at Trichur during her Ke-
rala tour and in response to this, the
Director of Civil Aviatlon informed
them that the work would commence
im 1980 itself. During the last Ses-
sion of Parliament, the hon. Minister
for Civil Aviation told me in respon-
se to a question that the proposal had
been submitted to the Pullic Invest-
ment Board for approval and the
work would start after the proposal
was sanctioned. In a public meet-
ing during her visit tg Calicut last
year = the Prime Minister had assured
that the work would commence im-
mediately. But the work has not
started even now. It is a pity that
the Government ig waiting unusually
for a long time for getting the sanc-
tion of Public Investment Board and



